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Manoj Kumar Aggarwal (Accountant Member)

1.  Aforesaid appeal by assessee for Assessment Year (AY) 2013-
14 arises out of an order of learned Commissioner of Income Tax
(Appeals), NFAC dated 25-03-2025 in the matter of an assessment
framed by Ld. AO on best judgment basis u/s 147 r.w.s. 144 on 30-03-

2022. In the assessment order, Ld. AO made addition of unexplained




investment for Rs.50 Lacs. The same represent amount paid by the
assessee to M/s Om Trading Co. (prop. Shri Sanjeev Kumar Jain)
through bank Account of the assessee. The assessee did not file the
return of income and also remained non-compliant during assessment
proceedings. The Ld. CIT(A) confirmed the same for want of any
compliance from the assessee. Aggrieved, the assessee is in further
appeal before us.

2. The Ld. AR stated that the assessee is in a position to
substantiate the fact that no such transaction has happened through
the bank account of the assessee. The bank account as mentioned by
Ld. AO does not belong to the assessee. Accordingly, another
opportunity of hearing has been sought which has been opposed by
Ld. Sr. DR.

3. Considering the pleadings of Ld. AR, we accept the prayer of Ld.
AR and restore the appeal back to the file of Ld. CIT(A) for fresh
consideration with a direction to the assessee to plead and prove its
case forthwith.

4. The appeal stand allowed for statistical purposes.

Order pronounced on 04" February, 2026.
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